
t t 9 Written Answe.fs 

Cost Audit of Companies on, Pefma. 
nent Basis 

4819. SHRJ VISHNU MODI: 
SHRl ~HANTI DHARJWAL: 

Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether the Sachar Committee on 
the Companies Act and the MRTP Act 
has recommended that Cost Audit once 
ordered in an industry must contiuue on 
permanent basis and the Companies with 
a paid up capita) of Rs. 25 lakhs or more 
should be required to employ a Cost 
Accountant and the ba lance sheet of such 
companies should be got certified by the 
Cost Auditor so far as the figures of stock 
inventory, storcs/~pares, raw materials, 
tool and work-in-progress aT c concerned; 

(b) whether the said Committee has 
also recommended that the appointment 
of a Co~t ~ud itor should be on the same 
lines as applicable to the Statutory Audi-
tor in such companies; and 

(c) if so, the reasons for delay in the 
implementation of these recommendations, 
part icularly in the wake of emphasis on 
the need for rapid industrial growth, incre-
asing productivity and efficiency in the 
performance of Industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
PANY AFFAIRS (SHRI ARIF MOHAM-
MED KHAN) : (a) The Sachar Committee 
in its Report had recommended for the 
appointment of Cost Accountant in com-
panies having a p.lid-up capital of Rs. 2S 
lakhs Or more and engaged in certain 
t)pes of industries. The, Committee also 
recommended that balanc.:e sheets of such 
companies should be certified by the Cost 
Auditor in respect of figures of stock, 
inventory. stores/spares, raw materials, 
tool and wOl'k .. in-progress. The Comm'it-
tce further recommended that cost audit 
once ordered in an industry must cOntinue 
on permanent basis unless the Central 
Government decide~ to discontinue sUCh 
audit in tha t industrY. 

(b) Yea, Sir. , . 
(e) Tho delaY in pr'Celain, t~ ••. t:lOt. 

ommendatioas "ia partly attribtttabl~ ·10 
the necessity tor an in-depth re·~l(aQ\ln. 
t ion of the Committee's 460 recommen-
dations in res~t of the COQIPaniel·· Act 
from the paint of ~iew 'of assessfnl' the 
feasibility of an overall simplification Qf 
the statute as a whole and partly becuu,e' 
several new suggestions were, in, tbe 
meanwhll e, received from various ·Chembers 
of Commerce etc. on the subject and these 
were also required to be considered. , 

Constructiou of. P & T Staff Quarters 
in Cuttack (Orissa) 

4820. SHRI CHINTAMANI PANT-
GRAHl: Will the Minister of CO~MU. 
NICATJONS be' pleased to state: 

(a) whether Government are aware 
that the construction of staff quarters in 
Cuttack, the main commercial city in 
Orissa, is only 1-1/2 per cent and no 
P & T quarters have, been ,.constructed in 
Cuttack for the last fifteen years: and 

(b) if so, whether Government are 
taking any steps in this direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): 
TELECOM. ta) and (b) No, Sir. The 
Percentage satisfaction at Cuttack is 5.69 
as on 31.3.1985., Nine staff quarters have 
been constructed during the last five years. 
75 staff quarters are planned to be const-
ructed at Sikharpur (juring 7th Plan subjet 
to the avaiJabiJ hy of funds. 

POSTAL 

(a) The satisfaction of staff quarte r& 
at Cuttack js 2! % During the 6th" Five 
Year Plan period of 1980-85, 6 ('l~) 
staff' quarters have been constructed· ,in 
Cuttack. 

(b) Does not arise in view .ot' (a) 
above. 

Production and UtiU.tion Capaeity 
·'In·'\A:€.T. U4yogaltlaDdal, ! .. 
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